RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE
PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 30.09.2024

S. Name of Year(s) of No. of cases - -
No. Judgeship Institution pending Stage of proceeding of pending cases
1 | Ajmer - - -
2023 1 Appearance of Accused (1)
2 | Alwar
2024 1 Awaiting file from lower court (1)
3 | Balotra - -
4 Baran - - -
Argument on Application (1)
2019 2 Stay (1)
2020 1 Stay (1)
5 Banswara 2021 > Prosecution Evidence (1)
Examination of Accuses (1)
Appearance of Accused (1)
2022 3 Argument on Application (1)
Defence Evidence (1)
6 Bharatpur - - -
7 Bhilwara - - -
8 | Bikaner - - -
9 | Bundi - - -
10 | Chittorgarh 2019 1 Evidence (1)
11 | Churu 2019 1 Argument of charge/ Order on Charge (1)
12 | Dausa 2022 1 Awaiting Order of Hon'ble High Court (1)
13 | Dholpur 2024 1 IR RS A Haed e U IW.3.Ande R (1)
14 | Dungarpur 2022 1 Framing of Charge (1)
2013 1 Awaiting Record (1)
2015 2 Prosecution Evidence (2)
15 | Sri Ganganagar 2016 1 Charge Summary (1)
2019 1 Framing Charge (1)
2022 1 Appearance of accused (1)
16 | Hanumangarh - - -
2016 1 Prosecution Evidence (1)
17 | Jaipur Metro-|
2017 1 Prosecution Evidence (1)
2013 1 o B RS AMHE IS F ' W a2 (1)
Arguments on Charges and for Consideration the result of
2016 1 further investigation as directed by this court through order
18 | Jaiour Metro-ll dated 18.04.2022 (1)
2021 1 Prosecution Evidence 13 witnesses has been examined (1)
Teq an/ Fed e (1)
2022 2 s FEE (1)
19 | Jaipur District 2012 1 qed AnEEE (1)
2022 1 Prosecution Evidence (1)
20 | Jalore
2023 1 Stayed by RHC (1)
21 | Jaisalmer 2019 1 Prosecution Evidence (1)
22 | Jhalawar - - -
23 | Jhunjhunu 2024 1 Appearing of Accused (1)
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NS(;' Jlt:zzq:s?\:p I\r(1 2?irt(ust)i:rf1 NoF;ec:: d(;zzes Stage of proceeding of pending cases
2011 1 Defence Evidence (1)
2017 1 Evidence (1)
24 | Jodhpur Metro
2018 1 Prosecution Evidence (1)
2020 1 Awaiting order from Higher Court (1)
25 | Jodhpur District - - -
26 | Karaul - - -
2012 1 Argument on Application u/s 468 crpc (1)
2016 1 Service of non bailable warrant (1)
2021 1 Service of non- bailable warrant (1)
27 | Kota Final Argument (1)
2022 4 Prosecution Evidence (2)
Awaiting order from Higher Court (1)
2028 3| Framing Charge @)
28 | Merta 2020 1 Stay (1)
29 | Pali 2020 1 A aHE § gAN AR A &g a2 (1)
30 | Pratapgarh - - -
31 | Rajsamand - - -
32 | Sawai Madhopur - - -
33 | Sikar 2021 1 Prosecution Evidence (1)
34 | Sirohi - - -
35 | Tonk 2023 1 Prosecution Evidence (1)
2020 1 Prosecution Evidence (1)
36 | Udaipur
2023 1 Framing of Charge (1)
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Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Third Quarter-2024 (01.07.24 to 30.09.24)

:". Name of Court Inlzt?i:ﬁ t(i)cfm Case No. Title Present Status | Name of Mps/MLAs Noé:; Z?\:g: :inuTiir;t " Progress maoclfui:r:zf case during
quarter with reasons
1. AIMER
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for S years or more

| NIL | NIL . NIL | NIL NIL NIL NIL NIL
Other cases

U NIL | NIL | NI | NIL NIL NIL NIL NIL




No. of adjournment if

:"_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:r:zre case during
quarter with reasons
2. ALWAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
ADJ No. 2 Vedprakash . :
1| Behror | 26062024 | 4823 | VsMohar | AWaltingfile [Vedprakash Solanki : :
. from lower court (Former)
(Alwar) Singh
1.Kirodilal Meena
ACIM State vs Appereance of (gdlgdfﬁzf{(%ngsrlrrllegrh
2| Thanagazi 20.10.2022 23/709/23 | Kirodi Lal pp B T & S aRe SRI {6y T |
(Alwar) etc. Accused MLA)

3.Kanti Lal Meena
(MLA)




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
3. BALOTRA

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
4. BARAN

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

:"_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:rgf case during
quarter with reasons
5. BANSWARA
Cases punishabel with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs. . .
ACIM ) Bhawani Joshi
1 Banswara 14.09.2020 574/2020 Bljlgﬁm Stay (Former MLA) Stay Stay
State Vs. . . Accused not
ACIM 145/2022 .| Appearance of Bhawani Joshi . . : :
2 Banswara 27.01.2022 (177/2022) Bl}igﬁm Accused (Former MLA) appearm(gia(z: hearing Warrant issued against the accused
State Vs. Bhawani Joshi
3 | JM Banswara 30.05.2013 132/2021 Bhawani - Disposed -
Joshi (Former MLA)
— SESICRICIN DI IS N CEINGINEC]
State Vs. Defence Bhawani Joshi
4 | JM Banswara 28.02.2022 12/2022 Premkant etc Evidence (Former MLA) - o STer gpvo oy fARaNor e
& TN fHY O @ B
State Vs. Argument on Bhawani Joshi
> | IM Banswara 25.02.2022 14/2022 Premkant etc| Application (Former MLA) i
State Vs. . .
235/2022 ) Bhawani Joshi
6 | JM Banswara 05.11.2019 (1129/2019) B}Jligﬁm Stay (Former MLA) -
State Vs. . .
202/2022 . Argument on Bhawani Joshi
7 M Banswara - OLI02019 1 Gpgn019)  BRAWAN | ppplication | (Former MLA) '




No. of adjournment if

Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any given during Progress maoclleui:rgf case during
quarter with reasons
State Vs. ) ) .
346/2022 . Prosecution Bhawani Joshi
M Banswara | 06.01.2021 1 2815050 BIJ‘?S‘;EHI Evidence (Former MLA) -
State Vs .. ) .
396/2022 . Examination of Bhawani Joshi
JM Banswara 06.01.2021 (361/2020) Bhawani Accuses (Former MLA) -

Joshi




No. of adjournment if

;’_ Name of Court Inlz:itﬁ t(i):;n Case No. Title Present Status | Name of Mps/MLAs quzrgegri‘\ﬁ;‘hdr:g:gns Progress maoclleui:r:zre case during
6. BHARATPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
7. BHILWARA

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

;’_ Name of Court Inlz:itﬁ t(i):;n Case No. Title Present Status | Name of Mps/MLAs quzrgegri‘\ﬁ;‘hdr:g:gns Progress maoclleui:r:zre case during
8. BIKANER
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
9. BUNDI
Cases punishable with life imprisonment
\ NIL NIL NIL NIL NIL NIL NIL NIL

Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:r:zre case during
quarter with reasons
10. CHITTORGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

SHO/Suresh : Suresh Dhakar : :
1 CIM 27.05.2019 827/19 Etc. Evidence (Sitting MLA) - Prosecution Evidence
2 CIM 27.05.2019 827/19 SHO/Suresh Evidence Dharmnarayan Joshi - Prosecution Evidence
Etc. (Former MLA)




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
11. CHURU

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more

1 ACIM 22.11.2019 1473/2019 SI?;;;;S chI:;g;l/n(l)e:ldte?f(‘)n Harlal Saharan | Accused not continue NIL
Sardarshahar | (03.11.2023) (828/23) & (Sitting M.L.A.) present
Saharan Charge

Other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if
Case No. Title Present Status | Name of Mps/MLAs any given during
quarter with reasons

Progress made in the case during
Quarter

Date of

Name of Court Institution

12. DAUSA

Case punishable with death of life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more

AT IoRIE ST
R gRT o=
AR I IOl
AINPIR (S. B.  Criminal
Revision Petition No.

1915/2022) 4 fITG9iR I
9T 99 NToIeIH|

STATE VS TRBR (S, B.  Criminal
SHIV Awaiting Order Sh. Jitendra ~ |Jevision  Pefiion - No.

j | ADJLALSOT | 3 000000 | 172022 | SHANKER ey nible High | Gothwal (Sitting | 17442022 % f&ie 1201, .
(Dausa) URF Court MLA) 023 Eal BIRG|
BALYA ACUTTAR 3R WM
AND ORS. AT dledie &

ey fedid  09-09.2022
@1 fearfafa T uvma &,
T @ g T
ABEYANCE ¥ @I T & |
U@l dR SAIR
JMeer faAid 07.10.2024 |
g 21

Other Cases

NIL NIL NIL NIL NIL NIL NIL NIL




Date of

Name of Court Institution

Case No.

Title

Present Status

Name of Mps/MLAs

No. of adjournment if
any given during
quarter with reasons

Progress made in the case during
Quarter

13. DHOLPUR

Cases punishable with death or life imprisonment

NIL NIL

NIL

NIL

NIL

NIL

NIL

NIL

Cases Punishable with imprisonme

nt for 5 years or more

Spl.
1 | Judge(SC/ST)
POA Dholpur

07.02.2024

TE T 3l
59 /23

NOR -5

HEET Fdiea
TATAT TG XS
I T Uis

Yayd THYey RIS
Rig aferm

01 SR MY HHAI

Aal=a <RI Ug o,

9o RIS YIS SR
H PRI

f&- 29.07.2024 BT ARSI AT Y3 AR B
ARV Tl S Ao geiiaes
(BRI HRAe) R s/23 377 Al
e ardier 837/22 Sari gwifemfa
A RIS 5y | qIRa arar fa-
05.07.2024 @1 JHIOTT Ui UK 8,

qaTadd e oo RIS g Al &l
I e @ ofaR <IaTerd # WWeR B &
3ae e 5y M | ifiga Rl Rie
DI AR A URAT U7 & 1T A qared

=TT, & Petition(s) for special Leave to
Appeal (crl) no (s) 9528/2024 Iari
ARt Rig Afelm a9™ 391 50 # qilkd
amewr & 22.07.2024 Uer gorm o

IS ML AR Faied <L §RT 9
UHRUT & BT Bl w1 fhar 1ar |
UATdel adHE H A Adied <. Ud
HIRTOTS. AT, §RT BRI & b= § =

# dfed g1 =gt f2 05.10.2024 &1
SauR A amew # fad @ i 2

other cases

| NIL NIL

NIL

NIL

NIL

NIL

NIL

NIL




No. of adjournment if

;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:r:zre case during
quarter with reasons
14. DUNGARPUR

Cases punishable with death or life imprisonment

NIL NIL . NIL | NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

State V/s )
1 Ak 12102022 | (12921 cperaniaiang  Framingof - Umesh Damor : :
Dungarpur Session Case others Charge (Sitting MLA)

other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if . .
;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleuglr:(l;f case during
quarter with reasons
15. SRI GANGANAGAR
Cases punishable with death or life imprisonment
| NIL NIL . NIL | NIL | NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
ADJ No. 2 Stgte Vs . Jaideep Bihani Record awaited from High Court
. : 07.05.2013 12/2013 Jaideep |Awaiting Record 3 ’
Sri Ganganagar o (Present MLA) Jodhpur
Bihani etc.
other cases
ACD State Vs Prosecution Ashok Chandna 12, Prosecution : :
Sri Ganganagar 12.05.2015 142015 Lalchand etc Evidence (Former MLA) Evidence 2 witness examined
1505/2024 State Vs Adjournment no.2
JM No. 02 (180/2019) . . Radheshyam waiting report of . :
Sri Ganganagar 28.05.2024 (CIS No. KaHgglrs}eltC Framing Charge (Former MLA) | accused Radheshyam Letter issue for death certificate
7646/2019) p ' death certificate
State Vs . : . .
ACJM, Gharsana 18.09.2015 | Cro 434/2015 Pawan Pros;cutlon Pawan Duggal |2, witnessno 1,2 & 5 witness pw 2 Hardeep Singh
Sri Ganganagar Duggal Evidence (Former MLA) summoned examined
State Vs
ACJIM, Gharsana Pawan Duggal
Sri Ganganagar 05.03.2016 | Cro 591/2022 gi\g;rlll Charge summary (Former MLA) 2, Accuse absent Stage for charge summary
ACJM, Gharsana 23.08.2022 | Cro 404/2022 State Vs Appearance of Pawan Duggal 2, Appearance of Accuse Narshi Ram's a/w issued
Sri Ganganagar Hetram etc accused (Former MLA) accused




S. Date of

No. of adjournment if

Name of Court - Case No. Title Present Status | Name of Mps/MLAs any given during Progress made in the case during
N. Institution . Quarter
quarter with reasons
16. HANUMANGARH

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if . .
S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
17. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
IFT YHIOT H
SIECCRIR G |
/ THTAY. STl
FHHAAT JHaTe BT
e 89 & dRo
ST e 12, 20. IaT YHROT H JAYHIT Yd TAEL. / THUAT.
08'2024?[33?“ ST HHAT Ii1aTel BT e B & HROT
%q;%gg C%%qg'l S Raet f3id 20.08.2024 HT 59
Sanjay & o R R HIRIATE! S0 &1 S gal 2 |
ASCI & Kish S B R AT H R AT & RIATh HRIATE]
ISHOTE 1 JeAIGTHI @ NI |\ frs. Kamla Beniwal AN 7, FOTFH AT ORI ST ey
1 ACIM-7 17.08.2012 272/16 Agarwal Vs Eﬁreimﬁ oY g, (Former) N.A. & THeT S.B. Criminal Misc (pet.) No
Jaipur Metro.-I Amar Singh | V¥ ARSI i 7365/19 and S.B. Criminal Misc. (Pet.)
and OtheI'S WUTS.B. Cri. Misc. (pet.) No.

7365/19 and S.B. Cri. Misc. (Pet.) No.

427/2020§-RTWUTﬁ
w | 39 Ia
&R0 | Bls Al

TeThR

Ud /A QT

/THTAT. el & |

SRS CRIN
T oI |

No. 427/2020 gRT 9&_UT § & & | 319
I IHRUT H Bl 9 UETPR
qd / 9dHE THYL / TAUAY, Tl B | o
AT I RN T |




No. of adjournment if

Progress made in the case during

;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Quarter
quarter with reasons
other cases
ASCT & ACIM- State Vs Prosecution 4 adjournment O\EtiZisaEIxﬁd?r\r;?TSSé%i?;f g}[rizh
1 2 07.112016 | 1618/2016 | Mukesh i Shri Mukesh Bhakar .~ 23! P . &
. Evidence (witness not present) | evidence recorded, Witness No. 6
Jaipur Metro.-I Bhakar
& 8 summoned.
ASCJ & ACJM- State Vs : Shri Ramniwas : Witness PW-9 Jhabar Slngh
) Prosecution . 5 adjournment  |Evidence Recorded, Witness
2 2 27.03.2017 34972017 Ramniwas Evidence Gawadia (Witness not present) Surendra Singh summoned with
Jaipur Metro.-I Gawadia (Sitting M.L.A.) P AW g




No. of adjournment if

;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleuglr:(l;f case during
quarter with reasons
18. JAIPUR METRO - Il
Cases punishable with death of life imprisonment
date 19.02.2021
when no
accused was During this quarter 04 witnesses
MP/MLA but have been examined. The case is
after Assembly State Vs Prosecution related to out line district so
1 ACD-2, Jaipur | Elections in Cr. Reg. SC |Jhabar Singh| evidence 13 |Jhabar Singh Kharra i witnesses are slow to turn-up and in
Metro-11 Nov. 2023 one | No. 04/2021 | Kharra & | witnesses has (Sitting MLA) the month September the PO was
of the accused Ors. been examined not available on 22 day due to some

Jhabar Singh
elected MLA
and such fact

came infto notice

special duty beyond the
headquarter.




No. of adjournment if

Date of . . - Progress made in the case during
Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
Closure reports submitted by
investigation officer qua. Mr
Shanti Dhariwal, Sh. N L Meena,
Sh V M Kapoor & Sh Lalit K
Panwar has been cosidered by this
court & rejected. S.P. ACB has
been directed to further
investigation on certain points as
mentioned and directed in order
passed by this court on 18.04.22 in
Arouments on compliance of this order ACB
g submitted the result of further
Charges and for ) S ..
consideration the investigation. Application filed by
FIR No. State Vs result of further Mr. Shanti Dhariwal complainant for subsitution of his
ACD-4, Jaipur 03.03.2016 422/14 Shailendra investication as (Minister of Urban ) counsel has been disposed off. The
Metro-11 o Case No.- Garg and direc te%i by this Development, Govt. order dated 26.11.21 of this court
01/2021 Ors. Y of Rajasthan) quashed and set aside by Hon'ble
court through R : :
Raj. High Court in S.B. Cri.
order dated Revision No. 113/2022 vide order
18.04.2022 .

dated 17.01.23 and amended order
passed in S. B. Criminal Misc.
Application no. 35/2023 dated
6.02.23. Hon'ble RHC in the order
dated 17.01.2023 mentained the
fact that " A coordinate bench of
this court has quashed the
proceeding arising out of the same
FIR that the present accused in
person are booked in qua accused
petitioner Shanti Dhariwal."




S.
N.

Date of

Name of Court Institution

Case No.

Title

Present Status

Name of Mps/MLAs

No. of adjournment if
any given during
quarter with reasons

Progress made in the case during
Quarter

Cases Punishable with imprisonme

nt for 5 years or more

NIL NIL

NIL

NIL

NIL

NIL

NIL

NIL

Other Cases

ADJ 1
1 | (Jaipur Metro
1)

02.11.2022

CIS 76/2022
Cr.
Rev./761/22

Anil
Panjwani /
Ashok
Gahlot

I HRIAE

Ashok Gahlot
(Sitting MLA)

4 Adjournments

UeThR = AN elsed U dx
STATAT WX 3ffagar SR fan, sime
T IS H8IeY Bl ATl IR
qrad g for@r 31, e =araredier
7EIeg 7 fIfy SR S &R @
e & |

ASCJ CUM
ACMM
2 | RAILWAY

(Jaipur Metro
1))

02.01.2013

RPF Bandikui
47A/2013

State Vs
Kirodi Lal
etc.

U B e

EIRRICE S RS

T & WR TR
dfed 21

1. Dr. Kirodi Lal
Meena (MP)
2. Shailendra Joshi
(Former MLA)

TAFT g4 H USIol A3 SIYR AR
fgda & fodT 30.06.2021 &7 R #
Aol T3 off | ST <RI 9 feqid 23.
08.2022 DI T 39 ~TATTT BT YT
g3 Sl ST 3R He AT &4

A5 SR HETR—g<id g
a1 13.09.2022 & TAT BT TR
YATgel faAid 14.09.2022 B Wil TS |

ST RT3 AP 05.06.2024 T

TRIEOT ITFhTY IREATDR DR WIRST Dl
T | IPRIFTOT §RT ATRISLS =TT §RT
.1 e e fude—

2776 /2016 UId &I T8 © | ARSI,
ERT UHROT & Hriarasl TR SMael dh
AT BT TS ® | eI H UATEel]
I 819 MY AT S R & WR )
fed 8 | IR Uefl 23.10.2024




No. of adjournment if

Date of . . - Progress made in the case during
Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
Apasl\sljlidcg)hrfl State Vs . : 07 Sg il ; Bl 3 ?jcﬁwwvummq |
. : '83/2018 Kalicharan | 989 49/ 989 | Kalicharan Saraf |[JIuReIfd & &R yarvl
Riots 17.07.2022 (1043/2007) | Sarafand T (Sitting MLA) AN wﬁ% B @ cer QA S grdy
(Jaipur Metro Ors & e PRIATET B YA [ ST % 2 |

1))

IRRT Ul 05.11.2024




No. of adjournment if

S. Date of . . . Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
19. JAIPUR DIST.
Cases punishable with death of life imprisonment
&1 11.07.2024 BT @8 Y99 HAR Ul
$58 & IUM oi@dg fhd | AT®
02.08.2024 P TTaTg YI.S. 59 Sf. oIY
1. 3Nl SATfEaT T & 9 d@dg bl T Sl SR
W (Yd TA.YAY) fpd T | feATe 08.08.2024 I TaTE Ul
S - 2. Sl rfar Rig(gd $. 60 @ IIM d@dg I T | fAT®
ADJ No. 4 40/2012 : TH.9eL) 04.09.2024 DI AT TH! Al IB
: ) -10- Are g | A SIS
" | (Jaipur Dist.) 17-10-2012 (58/2014) aff 3. 31 Aol Ul g Sfor™ @1 g8 d% 989 Aol
NEICREIERCGRYCRY Gl SITHR RIY JIh  GARIT STHR
4. N oarex Rig TATaell |ed ¥ g &1 s | oA e 11.
JEH(ITH YA.UEY) 09.2024 UG faAT® 24.09.2024 BT USRI
JMIPRT @ JAAHIA WR B A UG
feHT® 04.10.2024 H A& STHATS H
e 1 g |
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

:"_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:r:zre case during
quarter with reasons
20. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs Prosecution .
LM e 25122 126722 | Chhagan | Evidence Next | ot gt : :
Singh etc. | Date 03.12.2024 g ML A
5 SC/ST Court, ) ) 180/2 Statest Stayed bg RHC Ratan Devasi
Jalore 9.09.23 80/23 Pan <a Next date (Sitting M.L.A.) - -
Devast etc. 05.12.2024 T




No. of adjournment if

:" Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any given during Progress maoclleui:r:zre case during
) quarter with reasons
21. JAISALMER
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
Witness is not
State Vs available. Process is
| ACIMPokaran| 15 119019 | 9422019 | Shaitan | Frosecution | Shaitan Singh | beingissued. Total | p o oo pon withess
(Jaisalmer) Sinch etc Evidence (Former MLA) | adjournment number
& during this quarter is
03.




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
22. JHALAWAR
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more

| NIL | NIL . NIL | NIL NIL NIL NIL NIL
other cases

| NIL | NIL . NIL | NIL NIL NIL NIL NIL




No. of adjournment if

;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:r:zre case during
quarter with reasons
23. JHUNJHUNU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
1. Narendra Kumar
Khichad (Ex M.P.) After the Prosecution officer has
: State/ Pawan| Appearing of 2. Shubkaran complied with the provisions of
1 |CIM, Jhunjhunu| 29.05.2024 1087/2024 Chaudhary (Ex - :
and other Accused M.L.A) section 204 of Cr.P.C. Accused

3. Subhash Poonia
(Ex M.L.A.)

Summons should be 1ssued.




No. of adjournment if . .
;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleuglr:(l;f case during
quarter with reasons
24. JODHPUR METRO.
Cases punishable with death or life imprisonment
SPL JUDGE
] UOI through :
SC/ST (POA) Defence Malkhan Singh | 05 ff&@aRTT 7 ey . .
ACT CASES. 16.12.2011 97/2011 CBI/ Sohan evidence (Former MLA) THTE 2 SRR A Continue Defence Evidence
Lal etc.
Jodhpur Metro
State/ 4 39 N | UH A B I Edg
ADIJ No. 7, 16.07.2018 92/2018 Gaiendra Prosecution Ravindra Singh witness Not came to A T € | 3T TATE B dedl SR
Jodhpur Metro —h Si Jh %0 Evidence (Sitting MLA) B S & | bRl B Mo AR &
ng rs court T R o /8 B
Cases Punishable with imprisonment for 5 years or more
SPL. Court CBI Awaiting order .
Cases, 26062020 | 0092020 | CBUVAmN e Higher | /ATun Shuri (Former 2 No progress Due to stay.
Shuri & Ors. MP) Due to stay
Jodhpur Metro Court
other cases
BT H Y FHI AR BT defd] SN
State/ . : @ TRAY | ATEIRTOT & IR T8l T |
ACMMNo.3 | 30082017 | 1771922017 | Ravindra = Evidence | | orinordSingh o ST P SR con ot orat el e @ 9
Singh etc (Sitting ) AleY oEgdg ol 8 Tl | UHR & e
AR & w5 7 @ R




No. of adjournment if

;’_ Name of Court Inlz:itﬁ t(i):;n Case No. Title Present Status | Name of Mps/MLAs quzrgegri‘\ﬁ;‘hdr:g:gns Progress maoclleui:r:zre case during
25. JODHPUR DIST.
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

;’_ Name of Court Inlz:itﬁ t(i):;n Case No. Title Present Status | Name of Mps/MLAs quzrgegri‘\ﬁ;‘hdr:g:gns Progress maoclleui:r:zre case during
26. KARAULI
Cases punishable with death or life imprisonment.
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

:"_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:rgf case during
quarter with reasons
27. KOTA
Cases punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with for 05 years or more
| NIL NIL NIL NIL NIL NIL NIL | NIL
Other cases
CR. REG State Vs Awaiting order Chandrakanta Revision of cognizable order is
ACIM NO. 06, ) " |Chandrakanta 3 ; .
1 KOTA 06-10-2022 CASE Meehwal from Higher Meghwal 0 pending no change next date is
10861/22 Egtc Court (Former M.L.A.) 04-11-2024
: State Vs . : in this quarter accused Madan
2 ACIM Ramganj 24-01-2022 91/2022 Madan Final argument Shri .Madan Dilawar) 3 (Dpe to advocate Dilawar not present. Time taken by
Mandi (Kota) . (Sitting M.L.A.) time taken)
Dilawar Etc advocate for final arguments.
State Vs in this quarter accused Madan
3 ACIM Ramganj 13-10-2023 15512023 Madan Framing charge Shri .Madan Dilawar 3 (accused not  Dilawar not present. Time taken by
Mandi (Kota) : (Sitting M.L.A.) present) advocate for hearing for arguments
Dilawar Etc
on charge.
State Vs in this quarter accused Madan
4 ACIM Ramganj 13-10-2023 1552/2023 Madan Framing charge Shri -Madan Dilawar 3 (accused not  Dilawar not present. Time taken by
Mandi (Kota) : (Sitting M.L.A.) present) advocate for hearing for arguments
Dilawar Etc
on charge.
s 3 (P.O. on maternity
Argument on Bhawani Singh
5| IMDIGOD |15 15 5010 | 57602012 | SREVS 1 olication ws | Rajawat (Former | \c2ve and currently No Progress
(Kota) Prahlad P.O. has additional
468 crpc M.L.A)) charge)




No. of adjournment if . .
:". Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleuglr:(l;f case during
quarter with reasons
State Vs Raju . Bhawani Singh . )
6 ACIKIMS)S ' 59070016 | 7451/2016 | urf Rajkamal >cVice Of 00N | oo wat (Former | - 2diournment given No Progress
Kota Bailable Warrent accused not present
Etc M.L.A)
State Vs Bhawani Singh 3
7 ACJM No. 2 14-11-2022 11860/22 Bhgwam Prospcu‘uon Rajawat (Former evidence was not witness present but not examined
Kota Singh Evidence due to unavailable record.
Rai M.L.A)) produced
ajawat Etc
No. of 2 adjournment.
. Due to Bail Jump
State v/s . Bhawani Singh )
g ACIMNO.3 119670001 | 71252021 | Badrilal @ | SSrVice OfNon- 1 o i wat (Former | 2rrest Warrant issued No Progress
KOTA o bailable warrant of accuse Sonu.
Birdhilal Etc M.L.A)) :
Warrant received as
Adam Tamil.
State Vs :
SPL JUDGE, Bhawani . Bhawani Singh 3 a.d journment duc to Accused Bhawani Singh Rajawat
SC/ST (POA) ) Prosecution . adjournment request :
9 17-08-2022 125/2022 Singh : Rajawat (Former examined u/s 313 Cr.P.C. and
ACT CASES, . evidence made by accused : .
Rajawat And M.L.A) DW.1 Kuldeep Singh examined.
KOTA advocate
Others
JM Kanwas State V/S Argument on Heera Lal Nagar | The advogates of the
10 24-07-2023 340/2023 Heera Lal g . & : No progress till further
(Kota) Nagar etc charge (Sitting M.L.A.) | accuse taken time for

argument on charge




No. of adjournment if . .
S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
28. MERTA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more
- 5 AT Fdied SR §RT ORI
1. (@W é_cﬁ) Y g9 SdRM 37U 77k 8191@21
1| CJM Nagaur | 07.09.2020 877/20 | PR g‘a m’ Stay N Ww-qﬁ 1 & AR IO Yo ITEd, SR
e ) - 2 3N @ Bail Appl. No. 8369@21 H eI 3N
(@ TH.UelT,) 5
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




:f. Name of Court In'z;:ﬁt‘i’;n Case No. Title Present Status | Name of Mps/MLAs ::ﬁg}fﬂ\gﬁ:{ﬁzgf Progress maogu:lrg\:: case during
29. PALI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
1 NyEE\EIrEXa, 17.03.2020 |CRO-70/2020 ShS;?cEE;/r/sm G AR HRIET ChS(;?JLI;?IS;;St;P;ng 2 Adjournment given. TR T m fmﬁ Wi &g

qIe— UR A IRENE, SR & AATAd § BIoiar] il FRT 07 /2022 AT ASH T4 ARDR Sl AR FL RN, Urell ¥ {316 11.02.2022 BT A=<IRT Bl Gdls v
e 28.02.2022 BT UT 8% ol | UATael faid 24.07.2024 HI AT GRT ACUH [ ST I XS 3T Bl UM & 1T RS R DI SAlerdl 17 |




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
30. PRATAPGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
31. RAJSAMAND

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




lf"'_ Name of Court In'z;:ﬁt‘i’;n Case No. Title Present Status | Name of Mps/MLAs ::ﬁi%ﬂ\gﬁ:{ﬁgg: Progress maogu:\rg:: case during
32. SAWAI MADHOPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if . .
S. Date of . . - Progress made in the case during
N. Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs any given during Quarter
quarter with reasons
33. SIKAR
Cases punishable with death or life imprisonment
Evidence of 22 witness has been
g .___recorded in the quarter. One
Session case E}tlate Vs 1 Prosecution Pema Ram 1 ahJ ournment given absconder accused appeared and
ADJ No. 4 Sikar)  21.10.2021 336/2021 Chhitar Ma Evidence (Former MLA) in the quarter due to retrial of previous evidence of 14
etc. process not served .
witnesses have been recorded
during re-trial.
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

;’_ Name of Court Inlz:itﬁ t(i):;n Case No. Title Present Status | Name of Mps/MLAs quzrgegri‘\ﬁ;‘hdr:g:gns Progress maoclleui:r:zre case during
34. SIROHI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if . .
;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleuglr:(l;f case during
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35. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs Sukhveer Singh
Sukhbeer Prosecution Jonapuria Ex MP 7, Not present in .
1 |ACIM Malpura| 18.04.2023 299/23 Singh Evidence Tonk Sawai Evidence Not present any person for evidence
Jonapuria etc Madhopur
State Vs Kanhaiya Lal
Sukhbeer Prosecution Choudhary at 7, Not present in .
2 |ACIM Malpura| 18.04.2023 299/23 Singh Evidence present MLA Toda Evidence Not present any person for evidence
Jonapuria etc Malpura
State Vs
Sukhbeer Prosecution | Rajendra Gurjar Ex | 7, Not present in .
3 |ACJM Malpura| 18.04.2023 299/23 Singh Evidence MLA Deoli Uniara Evidence Not present any person for evidence
Jonapuria etc




No. of adjournment if

;’_ Name of Court Inlz:i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs any give_n during Progress maoclleui:rgf case during
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36. UDAIPUR
Cases Punishable with death of life imprisonment
For the Ref. No. 164/24 on dated
: : 30.04.2024 of ADJ Salumber this
I | CJ&IM Sarada| 07.02.2020 34p0 | Sowes | Prosecution | AmntLal Meena NIL file has been sent to ADJ
SALUMBER & Next Hearing
30.11.2024
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
1 (@FgeT faws i
State/ faemaT &3 @ B Tg Q A s ;
1 ACJ&JM (South) 20.03.2023 3772/23 Ravindra Framing of  |Ravindra Singh Bhati3r= qER B _— 9 R a;g s
NO.2 R singh Bhati charge (Sitting M.L.A.) & BHROT IJFJURYT T UHng e c“%uc PN N
etc 9 9= 1000/ — w0

PRE TR AGER fear T3m)
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